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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. ERNAKULAM BENCH .
0. A. No. 378 199

DATE OF DECISIoN 207492

. ) P
Smt« KeNe Pushavally Applicant (s)

1

Shri P.V. Narayana Nambiar __Advocate for the Applicant (s)

, : Versus
 Senior Supdt. of Post OffiCesh
, , t
Ernskulam Division, Kochi and SRERLLL)

Shri KeA. Cherian for R~ 1 & 3gyocate for the Respondent (s)
Shri P«Ve Radhakrishnan, for R-2 _ ‘
CORAM : .

The Hon'ble Mr. Ne Dharmadan, Member(Judicial)

Whether Reporters of local papers may be allowed to see the Judgement ?7é
To be referred to the Reporter or not? ™0 ,

Whether their Lordships wish to see the fair copy of the Judgement?’a

To be circulated to all Benches of the Tribunal ? A&

Bwno

JUDGEMENT

N. Dharmadan, M(J) » =

The applicant is working‘ in the Postal Department
under tﬁe first wmspondents She | challenges Annexure-I
trénsfer.order by which she has been transferred from
Thevara Post Office to Cochin Foreign Post Office,within

a radius 'of 5 kilo meteres.

é. Her case' is that she came to Thevara Post Office
based on her reguest only in June 1991. She is occupying
quarters' at Thevara. Her children are studying in the
Schools at Thevara near the Pést Office and she is entitled

to continue at Thevara Post Office for next four years. She
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further alleges t hat the present transfer had been
effected on account of the influence exerted by the
second'respondent on the first respondent and hence

the order is malafide and arbitrary.

3e The first respondent filed a reply statement
stating that the transfer order has been passed in
exigency of service only to avoid further troubde in the
functioning of the Post Office at Thevara. There were
number of complaints agéinSt the applicant. Hence an
enquiry has bgen conducted through Shri TeM. Mathew,_
Deputy Superintendent of Post Office on the alleged
. ‘ T

complaintse. On the basis of the report ®K the transfer
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of the applicant has become inmpvitable for the smooth

functioning of the Post Office. Annexure~R-I isthe

report, the portibn of which. reads as followss

"There are now two options for the smooth
funning of the Office that
(1) ‘transfer the SPM from the post

ﬁn) “transfer the whole staff.

The second option.being guite impracticable
we may first shift the SPM from the post. She
is unfit to hold independent charge of an office."

4. I have heérd the arguments and considereﬁ the
documents carefully. The main‘grievance of the applicant
against the transfer is that it would affect the studies
of her children and she will be deprived of her present
residential accommodat;on providéd at Thevarae. Tpese ]

gréunds cannot be entertained for sustaining the challenge

against a transfer effected in exigencies of service. Since
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- the examinations of her children have been already

concluded, there is no necessity for the applicant to
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continue @t Thevara, The present transfer from Thevara

Post Office to Cochin Foreign Post Office within a radius
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of 5 Kilometeres will not in any way.éﬁég%e any hardship

-

to her as contended in the application.

‘

5. Even tﬁéugh the applicéﬁt has alleged malafide§
against the orﬁer of %ransfe; stating that the impugned
order was paséed as a reSuit of pressure exerted by the
second respondent on the first’respondent, I am not able
to sustain it. No materials are produced to substantiate
tﬁis contention On .the other hand Exibibit R-I repo;t
produced by the respondents along the .reply statement

clearly indicates that the applicant cannot be allowed to

continue in the Post Office at Thevarae. It is only for the

~smooth functioning of the Post Office at Thevara that the

transfer of the applicant has been e ffected. As indicated
- <
above the transfer does not cause any hardship the

applicante.

Ge - In view of the facts and circumstances of the case,
I see no merit in this case and it is only to be dismissed.

Accordingly, I do so. There will be no order as to costs.

(Ne Dharmadan)
Member(Judicial)
20-4-92

ganga 227




